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Weu Dsihi, Tris thsDay of November 1994

Hon'ble Shri Justice S .C.Nathur^Chairman

Hon'bl-e Shri P . T . ThiruvEnqacam ember( A)

f'lrs Raj Kumari
R/a 20/2(riats), Uest Pstsl Nagar
Meij Delhi,

By Shri R L Dhauen, Advocate

uersus

Diractor of Education

0Id Secrstarait
D elhi.

By Firs. Aunish Mhlauat, Advocate

ORDER

...? stitionsr

Hon'ble Shri P . T. Thi ruuenqad am ,[^le.fnb sr (ft )

1 , The petitioner -uas a Junior Craft Tsacher

in the scale of Rs.425-640. Some percantage of

Dunior Craft Teachers.uere given the selection

grade of Hs,600-750. The next promotionsl grade

for Junior Craft Teachars is Senior Crsft Tesachers

in the grade of Rs.440-750. The selection grade

for Ssnior Craft Tgachers CBrria4 the pay scale

of Rs,740-880. The post5 Junior Craft Teachers
1

uers gpgrsded and rrtjsrged uith thfs cadre of

Senior Craft Teachers uith effect from 5„9,81.

The patitioner uas auardec salection grade of

Rs,600—750 in the cadre of Junior Craft tachsr '

with effect from 1.1.73 based on th® orders

passed by this Tribunal on 31.8.87. The petitioner
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u/as not satisfied uith this and filed OA 2403/89

claiming thst she ues antitled to the higher salsction

grade of Rs.74D-880 utith sffcct from 5.9.81,, tho

date on uhich the Dunior Craft Teachers uere upgraded

and merged uith the cadre of Senior Craft Teachars,

Her,..argument uas that the selection grade of

Rs.600-750 uas applicable uith reference to

3u"nior Craft Teachers and uiuiththe upgrsdation

of the pay scale of the Junior Craft Teachers

uith effect from 5»9.81 tbe selection grade ,,
)

of Rs.600-750 should automsticslly be .:pl£c'ed'

in the higher selection grade of Rs.7'i0-880

5S applicable to Senior Craft Teschers. This

OA uas disposed of by an order dated 11,5,94

wherein it uas held that the-petitioner cannot

automatically get the selection grade of Senior

Craft Teachers as a co'nsequence of upgrsdation

of the ced're of junior Crsft Teachers,
V

2*. This ReA/ieu Petition has been filed for

•Eevieuing tha above orders of 11,5.94. The

main prayer in thisReuieu Petition is that the

applicant should be alloued the selection,

^ / grade in Rs.740-880 uith effect from 1.4.82.

The significance of 1.4,82 has been ss?,plained

by rnffsrring- to the sanction; letter-of 5.1.84

(Annexurs B; to the R;^) uide uhich 4 posts in

the Dunior scale selection grade(Rs. 6DO-750)

uere upgraded to senior scale selection grade

(Rs.740-880) uith effesct from 1.4,82. In effect

' this is a fresh relief uhich is nou being claimed

and uhich is-different from what uais claimed in

the OA. The Revie u Petition is thus not

maintainable. Apart from this the allegation
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that sanction letter of 5.1.84 uhich had slready

been praduced as part of the applicstion in the

OA hed not been takan into account s.t the time

of the disposal cannot be' ttjR ground for filing

thg R«v/ieu Petition, Re-pestedly in the order of

11.5,94 it has bssn msntioned that the-petitioner •

cannot clsiim the pay scale attached to the selection
*

grade Senior Craft Teachers. The sanction letter

of 198^ msntions that the selection grade posts

in junior scale(Rs.600»750) are upgraded to

selection grads posts in ssnior scales(Ra.7.40-880).

3. In the circumstances, the Review applicstion

is totally misconcieusd and has been "filed uithout

any basis. Accordingly the Revisu Petition is

dismissed and costs aujared to the respondents

which ars qusntified at Rs. SOOZ-CRupses fiua

hundred only).

V, 4,
(P, T. THIR L!\y £1MG AU Afl) (S. C. f'UiTHUR ^
nsmber(A) Chairman

Nov 94,

LCP


